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Petition(s) for Special Leave to Appeal (Civil) No(s).3814/2014

BALRAM Petitioner(s)
VERSUS
STATE OF U. P Respondent ( s)

(Wth office report )

Dat e: 15/04/2014 This Petition was called on for hearing today.

For Petitioner(s)
M. Raj eev Kr.Singh, Adv.

For Respondent (s) M. Amar Deep Sharnm, Adv.
M. Rakesh U. Upadhyay, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

None for the petitioner.

M. Amar Deep Shar ma, Ld. counsel for t he
respondent has stated that he has already filed the vakal at nama
and the counter affidavit. Ofice shall verify the position and
report accordingly.

Li st again on 28.4.2014.

(M K. HANJURA)
gy Regi strar



